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CHHATTISGARH ACT

(No. 13 of2020)

TIIE CHHATTIS'GARH KAMDITEI\IU VEIIWAVIDYALAYA (SANSHODHAN)

ADHINTYAM, 2020

An Act further to amend the Chhattlsgarh Kamdhenu Vishwavidyalaya Adhiniyam,
20ll (No.2l o[20tt).

Be it enacted by the Chhattisgarh Legislature in the Seventieth-First Year of the
Republic of India, as follows :-

l. (l) This Act may be called the Ctrhattisgarh Kamdhenu Vishwavidyalaya Short ritre.
(Sanshodhan) Adhiniyam,202O. :;f1r.,..*:1,1

(2) It shall extend to the whole State of Chhattisgarh.

(3) It shall come into force from the date of its publication in the Official Gazette.

2. IntheChhattisgarhKamdhenuVishwavidyalayaAdhiniyam,20ll (No. 2l of 20ll ),- i#.$l,T:.,;", ^Jt(, in Section l, for sub-section (l), the following shallbe substituted, namely :-

'( I ) This Act may be called the Dau Shri Vasudev Chandrakar Kamdhenu
VishwavidyalayaAdhiniyam, 201 l.-

(i} for the words " Chhattisgarh Kamdhenu", wherever they occur, the words
"Dau Shri Vasudev Chandrakar Kamdhenu" shall be substituted.
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